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CEN"RAL ATMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

23N
O. B 38 /89

DAPED THE SIXTEENTH DAY OF PEERURY
HINETEEN HUMDRED AND EIGHTY NiNE

PRESENT

MON'BLE SHRI G, SREEDHARAN NAIR, JUTICIAL MEMBIR

&

HOH*BLE SHRI Ne Ve KRISHNAN, ANMINISTRATIVE MEMDER
Shri . G. Varghese: - . '
and 29 others Applicants

VSe

1. The Union of India represented by
the Secretzry, Ministry of Defence,

Newr Dinlhi

%« The Chief of the Naval Staff
Haval Headguarters, New Delhi and

3. Tha Flag Officer Commandingein=Chief
South, Headguarters Southern Naval
Corm-and, Cochin-S882 004 Respondents
e Me Girijavailabhan Counsel for
the anrclicants

Counsel for

‘Mrs Pe Vo Macdhavzn Napbiar, SCGSC
: respondents
QORDER

Hon'hle Shri Ce Steefharan Nair

MHePe 120/35 heard, clloweds

2e As corvies of the original gprlication and the

Ton

o &

documents have been served on the ior Central Government

Standing Counsel, we have heard counsel on eitheor side.

.19 Considering the issue involved, we proceed to dispose

of the original apvnlication itself.
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4, The relief claimed by the applicants is only to

o~

have the benefit of the ordef’passed by the Hyderabad

Bench of this Tribunal in O.As« 402/86 and G.A. 12%/87

on the ground that the cprlicants are similarly situated
to the aprlicants in thQSﬁCaSQSab‘rt ie scen that O vhen
recruest in tﬁat'§éh%lf s mede, the second reﬁpsﬁééﬁt
has intimdﬁed the applicants that the M?ni&try of Défenge
is examining the issuc invoived aﬁﬁzit $s only on that
ground that the benefit gr*ﬁka@ ta‘the apnlicents

before the Hyderééaﬁ Banch &re-ne& heiné granted to theme
It is.seen that this intimation was given on 1.9+87.
Hithefto,"the qﬁ@stiom has not been finaliy decided

as to whether the appiicants are téwbé evtcended the same
ronefitse —

Se In the circumstances, we hereby direct the fi:st
respondent to consider and dispose of the issue withdut
zny further delay, at any rate withi@ three months from
the date bf receipt of a copy of this ordore

Ge The Original Apnlic-tion is disposed of as above.

{(Ne Ve Krishnan) (Gs Sreedharan Nair)
Aministrative Member Judicidl Member

15.2.1989 164241989
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